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O R D E R 

 

Per B.R.Baskaran, AM : 

The appeal filed by the assessee is directed against the 

order dated 27.09.2016 passed by the learned CIT(A)-4, 

Bangalore and it relates to assessment year 2012-2013.  

 
2. The assessee is aggrieved by the decision of the learned 

CIT(A) in confirming addition of Rs.108.00 lakh made by the 

Assessing Officer u/s 40A(2)(b) of the Act.  

 
3. None appeared on behalf of the assessee. We noticed 

that the notice issued by the registry has been duly served 

upon the assessee. Hence, we proceed to dispose of the appeal 

ex parte, without the presence of the assessee. We noticed 

that the Assessing Officer was constrained to make the 
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impugned disallowance u/s 40A(2)(b) of the Act since the 

assessee did not furnish any details to substantiate its claim. 

Before the learned CIT(A) also the assessee did not furnish the 

details. Before us also nothing was furnished.  Hence we have 

no other option, but to confirm the order passed by the 

learned CIT(A).  

 
4.    In the result, the appeal of the assessee is dismissed. 

   

Order pronounced on this 13th  day of February, 2019.                               
                  
       Sd/-      Sd/-   

(N.V.Vasudevan) (B.R.Baskaran) 
Vice-President ACCOUNTANT MEMBER 

 
Bangalore ;  Dated : 13th February, 2019.  
Devdas* 
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